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THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH) : (a)
No, The Staff Association did not boycott
the examination but they had made certain
demands which were under consideration.
They agreed that the departmental exami-
nation might be held as proposed and that
the Government would consider their main
request which was for the promotion of
the senior L.D.Cs. on the basis of senio-
rity. However, on the actual date of the
examination viz. 27th November, 1967 the
L.D.Cs from the Delhi Centre did not
take the examination which was taken by
the staff at the other 24 Centres.

(b) The Association’s main demand was
that promotion in all grades should be on
the basis of seniority and if that was not
acceptable then they proposed that the
promotion to the grade of U.D.Cs should
bé partly by examination (40%) and partly
by seniority (60%).

(c) The demands are under considera-
tion,

(d) Does not arise.

12.18 Hges,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE,

ARRBST OF TWO MINISTERS OF
UTTAR PrADESH IN DELHI

MR. SPEAKER: Shri Ram Sewak
Yadav—

sit qew fagrdt modt  ( aEIw-
R) : Aq WG, FOF A>T
S JETT AT § | T A q I
wRa ¥ ufrat o frewrd # ¥
e E

MR. SPEAKER : I have considered all
those things.

sft sz fagrQt s g A
e fear & 1 feesh g o FE A<
W ¢t wr fag gw g # fmn
AT AN & | SATATRY o qATE & gAY
T wraewa #9 O @it ?

SHRI S. M. BANERJEE (Kanpur) : Sir,
1 bave a submission to make.

MR. SPEAKER : What is the submission
about this ?
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SHRI S. M. BANERJEE : 1 am happy,
Sir, you have admitted this Calling Atten-
tion Notice, but if you read the Calling
Attention Notice it says: “arrest of two
Ministers of Uttar Pradesh at Delhi".
Since then, Sir, today you have read the
newspaper—] am sure you do—where it
is said that the arrested ministers werc
dragged and abused and also  beaten.
Therefore, I submit that my adjournment -
motion may be allowed.

MR. SPEAKER : I have heard him. Now
he must also hear me. I have got somc
motions before me. I would like to explain
to hon. Members what is the procedure that
I would like to follow. They relats not only
to the ministers but also to law and order,
about censuring the Government and all
that. I cannot outright fix up a time limit.
I would like to convene a meeting of the
Business Advisory Committee and fix up the
time, The hon. Member’s motion to cen-
sure the Government, Shri Kanwar Lal
Gupta'’s motion and also others are before
me. We shall fix up some time. I have no
objection for a separate discussion. But this
is something immediate; some information
should be given. About the discussion, that
is separate,

SHRI S. M. BANERJEE : May I humbly

MR. SPEAKER : When 1 am on my legs,
he should not stand up. Nothing will be
taken down if he begins to get up and inter-
rupt like this. The discussion is there; I am
not shutting it out. I am trying to see how
it can be arranged. This is for immediate
information, here and now.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : That is also urgent.

MR. SPEAKER : It is urgent. We can
discuss it and we can fix up some time.

SHRI S. M. BANERJEE : Keep the ad-
journment motions pending.

MR. SPEAKER : Does it mean that this
Calling Attention should not be answered ?

SHRI S. M. BANERJEE : No.

MR. SPEAKER : That is what I say.
Let us take it up now. 1 will give time for
the other discussion,

oft srew fagrét aodat A i
3 fr s wTgETT g were §, e
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[ oz fagrdy arogaqt]

QR Wi #T $HET WY 1 q@(
& § a1 ag fafosia e &7y
st ?

MR. SPEAKER : I have told you I am
giving time. It is a question of fixing time,
when it is to be adjusted and where.

ot sen fagrdt wmodt @ R A

T fomg w7 @ , @ & W ¥ -
¥q 9gt fF w9 e i feagreaw
F AT W FA N weE E, ey,
feeelt it 39 & wr g, oo foew
TR F1 fa=r #3881 @ gemar
# ag W sgm wgm fr waw qEn
@ o, 9 5 agw § w1
A BT AL | AW A I T4
@ Afaw 1gr e fardaE 1w
/1T §: I FT 9T @A, a I9 994G

W T @A 2

MR. SPEAKER : If all the leaders agree,
1 can understand it,

sft srw fagrdt e : JuT & S

T N IR E

MR. SPEAKER : How can there be the
question of quorum ?

sh oy o ( {7) : weaw wEEq,

g i Nt F AT RE A w1

g & gwagw &1 A ok e

TG AE @ E, W9 99 & fag HEi-

gangw afafy & doF o | Afe

TR Y AEHIAT F IR A g7 A AN

FH-ON 7 A 39 A #

folg F ¥ fag sHi-aemge afufa

7t &oF T ATATEE A 4 SaR

foq e frafor & s w4 8,

wife gar frai & foren g & fs 9w

# @ I A PN § 1| wafaw A

grdar e famer amdwe & ama g,

oG Ik FH-OW TREA B A | F

e T 1 QY a8 &7 @
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g ol aRg w1 ww g, 9w
RIA g AR IJa* q@ FW-aw
s far o

MR. SPEAKER : That is all right. I
agree with you. But Shri Vajpayee’s motion

is before me; not only an adjournment
motion, but a regular motion,

SHRI S. M. BANERJEE : We are talk-
ing of the adjournment motion.

MR, SPEAKER : There is one adjournment
motion, one censure motion and other mo-
tions. Suppose four members give notice of
motions, I cannot allow four separate mo-
tions to be discussed.

oft Ay fowd ;w9 gEeEAE Www
drferg

MR. SPEAKER: No, you may think
like that because it is your motion. Shri
Vajpayee’s motion is there.
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Ay fomd : JU wEE @ Q)
1T oY Frorqey off FTH |

SHRI S. M. BANERJEE : 1 would sub-
mit. ...

“MR. SPEAKER : I have allowed him an
opportunity, Let him resume his seat. The
moment I open my mouth he gets up.

SHRI S. M. BANERJEE : I never do it.
Sir, I rise on a point of order, under rule
56, relating to adjournment motions, I hope
you are not going to shut me out.

THE MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : Can a point of order
be raised when the Speaker is speaking ?

SHRI S. M. BANERJEE : 1 pever do
that, I have higher regard for the Chair
than the Congress Benches, My submission
is only this. I am thankful to you, Sir, for
allowing this discussion, Now, there are
two types of discussions—under rules 184
and 193. One is for a short duration. An-
other is an adjournment motion, a substan-
tive motion, under the rules. This motion
satisfies all the conditions that are necessary
for an adjournment motion, to censure the
Central Government. Two Ministers of the
State of Uttar Pradosh, the Finance Minis-
ter and the Labour Minister have been
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arrested and you have allowed a Calling
Attention Notice.

MR. SPEAKER : What is the point of
order ?

SHRI S. M. BANERJEE : The point of
order is this. It is specific,
MR. SPEAKER : What is it ?

SHRI S. M. BANERJEE : Kindly hear
me.

MR. SPEAKER : He has said about the
arrests and all that.

SHRI S. M. BANERJEE : Kindly hear
me, The point of order is this. When an
adjournment motion is before the House,
before you, you have to take a decision
and give a ruling on the admissibility of
the adjournment motion., If you admit it,
then you have to ask members in favour
of it to stand up in their seats, If 50 mem-
bers or more stand up in their seats, then
it has to be discussed at 4 O’Clock the same
day. There is no element of censure in the
other motion. We want to censure the gov-
ermment. So, we would request you, we
would beg of you, to save the prestige of
the Ministers of the State Government by
allowing this adjournment motion.

MR. SPEAKER : Now he has had his
say.

As 1 was saying, these motions are therc
and I want to consult the people and then
fix some time. I said that I shall fix the
time pow but meanwhile I wanted some
information to be given immediately and
not to be postponed on tomorrow or to
some other time today. That is why I ad-
mitted this calling-attention notice, I was
clear in my mind, because Shri Gupta and
others have given notices, that some discus-
sion should be there. But I wanted the
calling-attention to be taken up so that you
may have information before you before the
discussion takes place.

&t TRRAE TaE (AT ) e
g, & wfewarim Ww T E
frafafes fava & Wik - @i
s am feemar g K ST S §
e ag @ Tt § oF TR X —

“gac adw F 4@ wfed o R
foarg, ety A fawlt & frmmdn”

AGRAHAYANA 23, 1889 (SAKA)
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THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : Mr. Speaker
Sir, on December 12, 1987, Shri Prabhu
Narain Singh, Shri Ram Sarup Verma, Shri
Bachan Ram and nine others were arrested
about 2.15 p.M. while taking out a pro-

cession in the Talkatora Road in defiance
of prohibitory orders under section 144,
Criminal Procedure Code duly promulgated
by the District Magistrate Delhi. They were
produced before the Court on the same day
at 4.40 p.M. and were remanded to judioial
custody. They were prosecuted befoie a
court of competent jurisdiction for commit-
ting an offence under section 188, \ndian
Penal Code and sentenced to simple im-
prisonment till the rising of the court on
Deccmber 13, 1967,

ol THlEE awE ;. wew A,
fom fem o APt 91 fircward g€,
e N g sw F A A gyt
AR TN TP v A aX
agi R awigh | ¥ wEw |
St g AT W w7 @y,
T faege awhi &1 N 3w SR
FT 2, 39 F 77 I § 1 B amal
] AT gAAM T AN A, W
F AR F IR A I A A
RO F A I A E, A A
W A wE & W F A aawew
T RITTR AR TN AETd
W afgr i) T T AW
ST ST § |

I AT 144 F HUA IAL AW
F A AN 7 R e e a9,
AE I A oy & 0@ a7 %
sfawfal & 7@ e § W qanw-
AT oy aT 99y AWwTa o ?

fo Afgde & a4« S st
T],IqAIT ANITA A AN
[EH IC TG W7 A AT E-INC
Tl N AR Ear § 59 97 feaofy
ot af, @ R Sg aE 9T FE
QoA AN A ww fawy 7w,
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[=ft T aE]
IR AW QI § T 0 T
T O A A Eg g !

w1 qg o § 5 o Az ww
T RN W FT R, IR SAfrgEe
s A fagr wfawe ® wgee &
o ¥R T ey ar W) aee

# o 9 A ¥euw F qfas a6
cqr ?

w el AR N agaEEra 2 fE
ATEE T AR T g A RS
TG TAHY, @ IAFEAFATRE

F Y AN O F 9q &Y IQ
% ? g gu s At A Ee fraw
w ofagel ¥ auw A & ' E,
W AW A faar o 1 W@F AR
W ¥ AET AN A0, qF T g
T AT af| T < & AP Wk
I AE RWE B FIF FE N
Ty | fad aer g & fad o
F T THE FI T AT ST
# ¥ @ el & aam @ T g
# qg oA Agar § 5 oww fa
wfwgwl & qu gu, fom gaw dw
gu WK faar gws & A fad g
¥ aw o dfoee W™ aw qeed
T GAET HT GHAT |

w1 5 wgRE ag W s fe Sy

surTa S gReasq  qul, faw o,

NRATTE, ¥WT 59w sTE A

o W A SwEsA AT ? SR I H

Fa< HTFERT ST T4 97 e v

QAT FT ALY | AY I F AT I

darg? ‘

SHRI Y. B. CHAVAN : The hon, Mem-
ber has made certain points, 1 would like
to deal with them in some detail if 1 can.
But before that, I would like to make a
mention of one fact that yesterday, after

these Ministers and other people were con-
victed, they were squatting outside the
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court on the road and some M.Ps. approach-
ed me to say whether I can go and meet
them and persuade them to leave that
place, I said, “I cannot go and meet them
on the street. But if you can make a re-
quest to them on my behalf to go home,
I will certainly go and meet them.” They
suggested that I may write some sort of a
note requesting them to leave the place
which I did. This morning, I went to Mr.
Raj Narain’s house and met these two
Ministers and tried to understand exactly
what was their point of view. This is just
a background information.
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The hon. Member has raised two or three
points. Firstly, whether the Home Ministry
had given any instructions to the Police.
There is no question of the Home Ministry
giving instructions to the Police. The Police
have to act on their own made the law.
Secondly, about the question of giving the
Class, paturally, I cannot get a report from
the court as such. But my information is
that, day before yesterday, when the warrant
was put up to the Magistrate, ‘B’ Class
was suggested for Ministers also. But the
Magistrate gave orders to his officers that
Ministers and MLAs should be given ‘A’
Class. Therefore, amendment in the war-
rant was made by the Magistrate and not
by the Police officers or the Collector.
Thirdly, whether any prosecuting authority
was exempted from presence, 1 have no
information on that point.

About the trial, naturally, I cannot sit in
judgment over the decision of the court.
If they think that the orders are illcgal,
they are, certainly, free to go to the appel-
late court. I am only giving certain factual
information. The High Court ruies arout
the trial of the cases are that the hearing of
no new case should be started after 4-30
P.M. That is the only rule they have got.
This case had started at 2-45 p.M. I think,
under the rules, a case which is half-heard,
can be continued after 5§ O'Clock. The only
they are, certainly, free to go to the appel-
should be started after 4-30 p.M. This is
all that I have to say.

oft 7w fawd : o ¥ AT WY gHAER
fFrrmmgsedar Fagusgd
st
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off TrRwe qTEw  QF S AT A
I T fear fE IR AN W
fear mr, s ¥ g W oAg g
grx & g et v  fiF 37 W www
2w wT I !

SHRI Y. B. CHAVAN : These are two
or three different instances. What happened
in the court is something different. About
what happened after they left the court, I
have got, certainly, some information with
me. But I would like to have another look
at its because I have heard the Ministers
also and I have got some factual reports
of what happened there. I do not want to
give any final view about it. I intend asking
some high official of the Delhi Adminirtra-
tion to look into this matter and give me a
report. Then alone, I will be able to give
information.

SHRI K. LAKKAPPA (Tumkur) : We
have seen from the press reports that these
iwo Ministers have been treated by the
Delhi Police like criminals. We are in a
democracy. They have not committed any
offence under the Indian Penal Code which
is of any moral turpitude. Only Section 144
has been defined. Peaceful demonstration
and satyagrah has been allowed in a demo-
cracy. Now, a serious thing has arisen out
of the arrest of the two Ministers and the
atrocities committed by the Police, the
ireatment meted out to them. The privileges
and the immunities attached to the Ministers
and the Members in a democracy have been
affected in order to suppress democratic
rights which are likely to be agitated in a
democratic manner.

Therefore, I would like to demnad a judi-
cial inquiry into the police atrocities and
the treatment of the Ministers as criminals
by the court, The hon. Home Minister
always propounds the theory of consensus
of all political parties for every problem. I
would like to know whether the Home
Minister would evolve the same policy,
here, namely, convening a mecting of all
the political leaders of all political partics
to evolve a new solution regarding the
immunities and privileges of the Members
and the Ministers, in view of the peculiar
cmm arising out of this, in consul-
tation with the Advocate-General.
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st wfirver aroadt  ( wTenA):
Weer AR, U6 T & off AT s

6962

MR, SPEAKER : His name is pot hcre.
aY AR AT
ot wfrqew aoddy : wn fa o
OF AT AT 7 98 § yEAr
T |
SHRI Y. B. CHAVAN : The hon, Mem-
ber has raised very philosophical 1ssues. ..

SHRI K. LAKKAPPA : Not philosophi-
cal....

MR. SPEAKER : He may please sit
down. He has the right to ask a quesuon
and thc Minister has the right to reply.

SHR1 Y. B. CHAVAN : He has raised
some very interesting philosophical issues;
whether Satyagraha has a place in demo-
cracy. If it has, then all the rules of Satya-
graha must also be observed. If they had
observed Satyagraha, then the natural conge-
quences must be smilingly accepted without
any complaint about it.

oft wq fod : A @ET WP AR
Www ? agEw T mETE LT ?
o AR, ¥ a| ¥ qEE A
Ifge T ¥T qg wawd ¢ 7 ey
¥ gra st ZE fagr o 59 W Ay
R | a8 OF aa gadr § | wfew A
T S ETag awnn ¢ e ao o
FAN?
. SHRI Y. B. CHAVAN : I have not said
it,
st wfir e Ao afagz S
S AT TG I7AGY qg A HAT g
g?

ot vy fawd : wfogde w9 & g
TTFAG AT

SHRI Y. B. CHAVAN : I have not said
whether the Police should beat them or any-
body. About the facts, I said, unless I satisfy
mysclf, I cannot make any statement atout
it. As far as this issue is concerned, I do
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1ot think that there is anything, really
speaking, calling for an all-party consen-
Sus,

As far gs judicial inquiry is concerned,
my mind is very clear that there is no casc
for judicial inquiry.

St swTwEtT mEE (g@ge) (s,
FagwR AT § I AT AR
fir ag Y€ T v A ) @Ee
A & g & s avwae ¥ gfagm
& 7% @ WOT ¥ OF HgeAq we 8
AN TF T TR F I AfA-afeg F
T & At AN e gk oW A
™ NH FgAT AR E fRew A
whatfas fafawrd ? ddofr feafa
A g g ¢ o Femrdy &
e, OF A9 T T, | I & WA
ey s FEl A FW F AN
gfamfal 3 it & fwd g s
amer @ T wf ? A agi @R
T 7 oA faw F F wran W HATE
T e *) W THR F B & o
THI AGTI. WA GY FIAFIG 7

WO am Fag s SR g 5
ey AW N FrFeR F @@
e omaT 1 @Y Fn felt o g
¥ wifr-afceg @ ¥ afy =it & @ ST+
Wt 38 TFE FEEX F WET HTF TEE
ganfg &Y wwei ?

A a@ & qg W IR B
wiit 38 &7 =¥ 3 Aol 3 frame-
o qUafeEw dTw ¥ §g WA W™
THT 9 34 ¥ fau aW AW g )
F R saTR AR AT F Y
WA E  WTSAW T T I H §A G-
g g w e SR qg o ar
s A AR § IO R & wivai
¥ 144 UTT N HTFEA FGF T
frdy TR %1 g% e T w@ife
ag sfafeeg @ FAANE? @
e ufrg I W R A frag
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IATHAT F 7Y & W% g afeww s
& F A ATPT W EHT § QAU I
i famr =19 Y sunET Y ?

SHRI Y. B. CHAVAN : 1 can only give
iy views abiout what the hon'ble Member
said about it, He certainly said that the
arrest of the Ministers is a very extra-ordi-
nary situation, May I point out to him that
it is also very extra-ordinary that the Minis-
ters decided to break the law. (Interrup-

tions) It is also an extra-ordinary thing.

ot vy fowd . Wi A w R
fog iR fear 2 1w dfaam &Y
T A Y, WFAT AT AT AR
Hfqam A w1 FAFFF @
FRA @ AW AT RE

SHRI Y. B. CHAVAN : That is a matter
of polivical interpretation, I do not want to
20 wnto that,

As far as the Ministers and facilities for
them weie concerned, I was told that they
were allowed to receive and also make long-
disiance calls if they were needed. I think
they made some long distance calls also.
So tihe facilities which they asked for as
Ministers were given, and giving the right
to Lave a long-distance call is neither the
facility provided to B class nor A class.
These facilities were provided.

SHRI PILOO MODY (Godhra) : Why
do you break the rules ?

SHRI Y. B. CHAVAN : Our attitude is
one of showing utmost courtesy and I was
rather pained when the hon'ble Member,
Shri Prakash Vir Shastri, made a sugges-
tion that there is some sort of distinction
between UP Government and West Bengal
Government. There is nothing like that. UP
is as dear to us as West Bengal.

SHRI A. SREEDHARAN (Badagara) :
Sir, after the disastrous defeat suffered by
the Congress Party in the last Elections, the
Central Government. . . (Interruptions)
Sir, T will give a little background. When
the front-benchers are allowed to put leng
questions, we, the back-benchers also should
be shown some consideration.

MR. SPEAKER : You want to put as
long a question as possible, perhaps.
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SHRI A. SREEDHARAN : Whether the
Central Government is not enginecringz a
series of incidents which bear a civse re-
semblance to the situation that prevailed
in Germany on the eve of the Fascists’ take-
over 7 They dismissed State Governments
without valid reasons. They shunt out Gov-
ernors who do not toe the line of the
Congress Party and they topple governments
which are not controlled by the Congress
Party. Now, the State Ministers have been
treated like criminals in the streets of Delhi
when smugglers, black-marketeers and tax-
dodgers like Dharma Tejas and Amin Chand
Pyarelals go scot-free... (Interruptions)
The hon’ble Home Minister, Mr. Chavan, is
striking the pose of an Indian edition of
Hitler. T would like to ask a simplz ques-
tion. The relations between the States and
the Centre have been strained. Whether
the State Governments. . .

MR. SPEAKER :
your question ?

SHRI A. SREEDHARAN: . . have
a right to arrest the Central Government
Ministers when they go to the States to
sabotage znd subvert the State Govern-
ments ?

MR. SPEAKER : The only qucs.ion is:
whether the State Governments have a
right to arrest the Central Ministers . . .
(Interruptions) 1 am only explaining his
question. Will you kindly sit down now ?

SHRI K. LAKKAPPA rose—

Will you kindly put

MR. SPEAKER: No, Mr. Lakkappa.
No, No. Please sit down, (Interruption)

SOME HON. MEMBERS : rose—

MR. SPEAKER : If all of you sit down
and keep silence, I will ask him to reply.

SHRI Y. B. CHAVAN : The position is
very obvious. As far as 1 am concerned,
1 am very clear. If the Central Ministers
commit an offence under the law of the
land, they can also be arrested.

SHRI D. C. SHARMA (Gurdaspur) : I
have the utmost regard for the Ministers,
whether they are here or elsewhere, with-
eut taking into consideration how they have
been appointed. I want to ask one question.
Sir, there is a wave of lawlessness sweeping
eover Delhi and the whole of northern India

AGRAHAYANA 23, 1889 (S4KA)
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and elsewhere, May I also know how it is
that these Ministers who swore by the
Constitution in UP, to uphold the Consti-
tution and to uphold law and order came
here in order to be a party to some kind
of satyagraha or whatever it is which led
to law-breaking. .. ..

st wy femd : Y, wfqem @ o
¥ faama g
SHRI D. C. SHARMA : I know.

st 7y fomd . AU ETAE | AE
gfaa@ Y wr w6 & fag w1 A
AR ARYAE G ?

MR. SPEAKER : The hon. Member may
address the Chair.

SHRI D. C. SHARMA : These persons
are worried about the two Ministers. I am
also worried about them. But I want to
ask the Home Minister what steps he is
taking in Delhi and in other States of
India. ...

g food . w=r ToAlt AW
FTHfaER | 0 fror & aw
g

SHRI D. C. SHARMA : These gentlemen
are more intelligent than I am, but I think
they know nothing.

What steps is the Home Ministry taking
in consultation with the Chief Ministers, of
other States and the Ministers of other
States, and also in Delhi, in order that the
poor people, the small people and the peo-
ple who cannot resist anybody are pro-
tected against stone-throwing, against all
kinds of hooliganism etc. ? May I know
whether the Home Minister is going to call
a conference of the Ministers so that this
lawlessness can come to an end ?

SHRI Y. B. CHAVAN : He has asked me
a question about Delhi in particular and
also about other States and has asked me
to indicate what steps are being taken to
enforce law and order. Naturally, in the
States, law and order i¢ the direct responsi-
bility of the States, and they are expected
to enforce law and order very strictly. I
have no doubt about that,
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As far as Delhi is concerned, it is the
responsibility of the Lt. Governor who is
responsible to the Home Ministry in this
matter, and we are taking the necessary
steps about it.

W fag @ MAGW : wemw
W, W famad & oaw e
TIA-NEAE B AT | FH 5T qER
N fA=T FET AR § | 99w ST
T HENT € A1 TE—WT §39 &
qfed SRR w1 awg aq AR |
TR AT agd AR A g, el @
A gy & WA WA # ufa-
eafaa T Tifgd, 7 &Y faeelt § w1
faeelt Y swaT *F A REAT ST WHW
EM—7E T & g T g

SHRI S. M. BANERJEE : 1 would make
only one submission. We are not satified
with the answers given by the hon. Minis-
ter. He has refused to have a judicial in-
quiry into the matter. I would beg of you
to give to any one of us the opportunity
to ask for leave to move the adjournment
motion, though not the other motions,

SHRI KANWAR LAL GUPTA rose—

MR. SPEAKER: Why does the hon.
Member want to speak now? His leader has
already spoken. He would be repeating the
same thing again.

sit WAy W o /O HET—
o arew, fad m  § fean
ITUE WRET F AR F frar fear od
wr el & fafaed w1, dfe oy
3@ wedee &, sw Al fomn oo

MR. SPEAKER : I thought I could ex-
plain the position, It is not as though I had
not considered this matter. I had discussed
not only this aspect but the other motions
also. T had discussed all the motions put
together. It is not as though I did not know
the positoin before I came to the Chair.
A number of calling-attention notices, ad-
journment motions and censure motions
and motions under other rules have been
tabled. I thought that I should make up
my mind after getting a little information
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from the Home Minister, and the Home
Minister has said that he would like to get
a little more information. While I would
be prepared to allow the discussion, I do
not know, and I have not decided how it
should be done, whether it should be a
one-hour discussion or a discussion on an
adjournment motion or on a motion given
under rule'193 or 184 and so on; I do not
know under what rule these motions have
been given. These are the types of
motions which have been given notice of
under different rules. Shri Kanwar Lal
Gupta has given some motion relating to the
Delhi University, but there cannot be a
separate discussion in regard to the Delhi
University, a separate one in regard to
something else and so on; there can be only
one comprehensive discussion. While I agree
that there should be a discussion, let me
see which fits in and which should be taken
up. That is the only point which I am con-
sidering now. It is no use rising now to say
something. I am not going to change my
mind on this issue.

=t qy famd w9 A a@ oW A
MR AT | W A 0 e agw
IFATATRI § oY 7 Qurrr E) & e
S E SEqTE ar @ ag e fafree
W & fav gar ¢ 1 & ww w71 sary
Fag 7l A A A @ e
(faan # ot o A wman § ag 3w faan
9 g .
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“Outside the court room, they again
started shouting slogans, The magistrate
on duty outside the court room shout-
ed:

“FIe FT T N e A+

it wfer o areddt : g T awr
¢

MR. SPEAKER : Why does he say that ?
Why does he take up the case of the magis-
trate or somebody else here ? It is not as
though he is representing the magistrate, If
any such thing has happened, the Home
Minister will also enquire and certainly find
out, We do not know whether the magis-
trate has said such a thing. None of us here
knows. It is just a news given in the press.



6969 Arrest of U.P.
Ministers (C.A.)
oft 7y femd : weqer wdiEE, § 9N
TG TG ARAE | TR FE
JreT & ¥ 93 FTGAAT ¥ | TE AW
fregardt ¥ ager Trgafar st & qamwE
FAMRY | TRIfTAIAN a
g ) ¥T I ¥ I qg YSH HAY
skag WS e ur v
THF &1 FW T ¥ 9gA, ITH
gftewior 71 §, 99 ) Ay EY qwRA
i Afrw 7@ AfeT ag o T
fam

T O § wed ¥ AR A Far
T R e gt o) e A forar ma @,
T Y AGT Tama A A} T i 9w
FIR AR TATEL ) W Thy
¥ T FaR & w9 frm T g
HTAAAT HT SHAGR FIA F AR A GFTC
A e & wewfy o ¥
e & ae e Yo &<t Fy
o A wEwa @ @iy ag faeg
W 0N S § 198 1@ ¥ fg
Y T W wrT A oft wray
Tl FTogA Y AR g aey 7
ot s R gway a<FTT &Y frar
A T 6 &7 Thed
SHRI RAM SEWAK JADAV rose—

MR. SPEAKER: The leader of his
party has spoken already

sft TdEw aRw e weey
W W W AT TN g
N w7 7€ frerd F A §F a-
s L. ..

T AP W}IET, WRT |

. SHRI P. RAMAMURTI (Madurai) : It
IS not a general law-and-order question.
A specific question, and a very important
one at that, concerning the very bad treat-
ment of these Ministers by the Delhi Ad-
ministration and the magistracy is there. It
Is not an ordinary thing. So any general
fils?usnon will not serve the purpose. It
Is In order to rivet attention on that
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specific question that a specific adjourn-
ment motion has been tabled.

MR. SPEAKER: I agree. But there
is also some other aspect, whether Minis-
ters can offer satyagraha. Somebody may
want to raise that. It is involved in that.

SHRI P. RAMAMURTI: No, no. That
is a different matter.

MR. SPEAKER: If it is a debate on
some motion like that, that aspect will
also come, whether Central Ministers can
offer satyagraha in States and whether State
Ministers can offer satyagraha here. It is
a big question. A question of principle is
involved.

12,54 hrs,

ANNOUNCEMENT RE. ARREST OF
MEMBER

(Shri Ram Gopal Shalwale)

MR. SPEAKER : I have reeeived the
following communication from the Sub-
Divisional Magistrate, Tughlag Road, New
Delhi :

“I have the honour to inform you
that 1 have found it my duty, in the
powers under sec. 64, Cr. P.C. to direct
that Shri Ram Gopal Shalwale, Member
of Lok Sabha, be arrested for violation
of Prohibitory Order under sec. 144
Cr.P.C. outside Iron Gate No. 2 of
Parliament House Estate and thereby
committing an offence under sec. 188
IPC in my presence.

“Shri Ram Gopal Shalwale was accor-
dingly arrested at 11.05 hours today
(14-12-67) and is at present in custody
with the Police Station Parliament
Street, New Delhi. He will be produced
before a competent Magistrate without
deday”.

12.54} hrs.

PAPERS LAID NO THE TABLE
ORDINANCES ISSUED IN RELATION TO THE
STATE OF HARYANA

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : I beg to lay on the
Table a copy each of the following Ordi-
nances under article 213(2) (a) of the Con-



